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ADMINISTRATIVE TRIBUNAL_
’JO.DHPUR BENCH e

5.0 (

e ..o.A:-No 238, 230 and 240 of 2007 SR , —
© J0oD} IS THE 19TH DAY OF SEPTEMBER, 2007. R , / 5
cop.m-i. o

Hon'ble Mr. Kuldlp Smgh ‘Vice Chalrman,
Hon'ble Mr. Taresem Lal, Administrative Member

Shankar'-LaI S/o Shri. Moda Ram aged about‘33 years, Ex. Parcel Porter,
. g North Western Rallway, Srl Sudsar, Blkaner Dmston Bakaner, R/o VPO

‘ : N Sudear, Dlstnct Blkaner. o o ;

. | L R Apphcant of OA No. 238/2006.

Jakir Hussain S/o Shn Ali Mohammed aged about 35 years, Ex. Parcel

Porter, North Western Rallway, Bikaner Dwrsqon,_ R/o Fad Bazar,Btkaner.

AR ... Apflicant of OA No. 239/2006.
. Bubal Ram“S/o Shrl Pltha Ram: aged about 37 years, Ex. Parcel Porter,
~ North Western Rallwav, Shri Dungargarh DIVISIOH, Blkaner Dmsnon R/o
1 S - Ward No 13 Post Ofﬂce Shri Dungargarh Dtstrlct B:kaner
S s B L. Applicant of OA No 240/2006.
Mr Y. K Sharma, Advocate, present for the apphcants '
' versus

Union of India through the General Manager, g
North Western Railwav, Jaipur.

Divis,ion‘all.PersonneI Officer, North Western Railway,
Bikaner. .

ORDER(ORAL)
BY THE COURT

In all the three Apphcatnons, which have been moved under Sec.

J.9 of the Admmlstratave Trlbunals Act, 1985 are. based on the identical
fan.ts, cause - of actlon and the rehef(s), therefore, they are being

drsposed of by thls common order -The apphcants have claimed the

followmg rehef _ : : e:f_w;M



. the responden_

Jbunal rnay kmdly be plea ”to' direct to "

,thatf'smllar beneﬁts may be extended to the

-apphcants and A d|rect|on bemg glven to the " authorized
._'concerned to scrutmlse aII the records of the apphcant and

5 "_‘;"-appomt on the post of Parcel Porters W|th aII consequentnal

beneflts m the verdlcts of Judg ment dehvered by Prmc:pal Bench

;. - of thts Tr:bunal in OA No.. 199 of 2003 decnded on 23 Jan

2004 W'

T-\pphcants were appomted as Parcel Porter and completed more

than. 120 days contmuous service on- the same ]ob w1thout any break and
have attamed temporary status by operation. of Iaw, as IS stated in the
pleadmgs It IS averred in-. the OAs that respondents termmated thetr
services W|thout a55|gn|ng an;y reason desplte the fact that their juniors
who- were appomted Iater, are still. worklng It has been argued that in
'1099 some posts of Parcel~ Ports had been created ffor considering
regularlzmg such persons worklng under dlfferent Divisions. The

respondent No 2 ISaued a semorlty hst wherem apphcants were not

The Iearned counsel claims that keeping in view the-judgment of

Hon'ble Supreme Court in A.L.Railway Pa-r.cel & Goods Porters Union
Vs. Union of India and Ors. reported in 2003 (6) scALE 774 and the
_ order passed by the Principal Bench in-OA No. 159 of 2004 Ramavtar
and Others Vs. UOI & Another, the present O.As be also dlsposed of

In thls wew of the matter, we are mcllned to dlspose of these applications
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by directing - the respondents to dlspose oF the representatlon of

apphcants on the same hnes by doing the same exercnse in the case of

the.fa'-pplican,ts‘h

in and to carry out the requured mqu:ry and verification

as - ordered by the' Hon'ble Supreme Court as per law. Ordered
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